
Armed Forces (Special APRIL 24, 1964 
Powers) Continuance Bill 

Demands for Excess 
Grants (General) 

Mr. Speaker: There are r.o amend-
ments to clauses 2, 3 and 4. 

The question is: 

''Tha t clauses 2, 3 and 4 stand 
part of the Bill." 

The motion was adopted. 

ClalLses 2, 3 and 4 were added to the 
Bill 

New Clause 5-(Repeal and Saving) 

Shrimati Lakshmi Menon: I beg to 
move: 

"Page I, after line 12, insert-

"5. (1) The Anned Forces (Spe-
cial Powers) Continuance Ordi-
nance, 1964 is hereby repealed. 

(2) Notwithstanding such re-
peal. anything done or any action 
taken under the said Ordinance 
shall be deemed to have been 
done or taken under this Act, as 
it this Act had commenced on the 
2nd day of April, 1964." (1). 

Sir. this is to repeal the continu-
ance of the Ordinance. The House is 
already aware how the Government 
was compelled to have the Ordinance 
because there was no time to intr()-
duce this Bill. Because the Regula-
tion expired on the 4th of April and 
as both the Houses of Parliament 
were not in session and also the Lok 
Sabha was dealing with the Demands 
for Grants during which period no 
other Bill could be passed, an ordi-
nanCe was introduced. This amend-
ment is to repeal that ordinance. 

Hr. Speaker: The question is: 
"Page 1,--after line 12, insert--

"5. (1) The Anned FOO'Ce8 
(Special PowerS) Continuance 
Ordinance, 1964 is hereby repeal-
ed. 

(2) Notwithstanding such re-
peal, anything done or any action 
taken under the Said OrcfinaDce 
shall be deemed to have been 
done or taken tmd.er this Act, as 

if this Act, had commenced on the 
2nd day of April, 1964." 

The motion was adopted. 

Mr. Speaker: The question is: 

"That new clause 5 be added to 
the Bill." 

The motion was adopted. 

Clause 5 was added to the B'll. 

Mr. Speaker: The question is: 

"That clause 1, the Enacting 
Formula and the Title stand part 
of the Bill." 

The motion was adopted. 

Cla1LSe 1, the Enacting Formula and 
the Title were added to the Bill. 

Shrimati Lakshmi Meno!!: I move 
that the Bill, as amended be passed. 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

13.00 hrs. 

DEMANDS FOR EXCESS GRANTS 
(GENERAL),· 1961-62 

DEMAND No. I-MINIsTRY OF COM-
MERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 60,803 be 
granted to the President to make 
good an eXcess on the grant in 
respect of 'Ministry of Commerc" 
and Industry' for the year ending 
the 31st day of March, 1962." 

DEMAND No. 10-DEFENCE SERVICm, 
El'FECTIVE-N AVY 

Mr. Speaker: Motion moved: 

"That a sum ot Rs. 61,79,516 be 
granted to the PresidEnt to make 
good an eXC"SS On the grant in 

·YoYed with the recommendation of the Presid~t. 
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respect of 'Defence Services, Elfec-
tive--Navy' for the year ending 
the 31st day of March, 11162." 

DEMAND No. 12--DEFENCE SERVICES, 
NON -EFFECTIVE 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 20,32,181 be 
granted to the President to make 
good an eXcess on the grant in 
respect of 'Dei.'!'Qce Services, Non-
Ef!'ecLive' for the year ending the 
31st day of l>Iardl, 1962." 

DI:MANn No. 13-MlNIsTRY OF EoUCA-
TION 

Mr. Speaker: Motion moved: 

"That a SUm of Rs. 20,497 be 
granted to the President to make 
good an eXcess on the grant in 
respect of 'Ministry of Education' 
for the year ending the 31st day 
of March, 1962." 

DEMAND No. 16.-TiuBAL AREAs 

Mr. Speaker: Motion moved: 
"That a sum of Rs. 31,57,964 be 

granted to the President to make 
good an eXcess on the grant in 
respect of 'Tribal Areas' for the 
year ending the 31st day of March, 
1962." 

DEMAND No. 24-TAXES ON INCOME IN-
CLUDING CORPORATION TAX, ETC. 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 11,19,304 be 
granted to the President to make 
good an eXcess on the grant in 
respect of 'Taxes on Income in-
cluding Corporation Tax, etc.' 
for the year eoding the 31st day 
of March, 1962." 

DEMAND No. 32..,...MIscELLANEOUS DE-
PARTMENTs AND OTHER ExpENDITU1!JI 
UNDER THE MINIsTRY OF FINANCE 

Mr. Speaker: Motion moved: 
''That a sum of Rs. 14,13.760 be 

granted to the President to make 
good an eXcess on the grant in 
respect of 'Miscellaneous Depart-
ment. ane other Expenditure 

under the Ministry of Finance' 
for the year ending the 31st day 
of March, 1962." 

DEMAND No. 47-CABINET 

Mr. Speaker: Motion moved: 
''That a sum of Rs. 87,278 be 

granted to the President to make 
good an eXcess on the grant in 
re5P.ect of 'Cabinet' for the yeQl' 
ended the 31st day of March, 
1962." 

DEMAND No. 5O-POLICE 

Mr. Speaker: Motion moved: 
''That a sum of Rs. 23,476 be 

granted to the President to make 
good an eXcess on the grant in 
respect 'of 'Police' for the year 
ended the 31st day of March, 
1962." 

DEMAND No. 69-LABOUR AND EMPLOy-
MENT 

Mr. Speaker: Motion moved: 
''That a sum Of Rs. 52,95,047 be 

granted to the President to make 
gOOd an excess on the grant in 
respect of 'Labour and Employ-
ment' for the year ended the 31st 
day of March, 1962." 

DEMAND No. 86-MlNIsTRY OF ~ 
PORT AND COMMUNICATIONS 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 1,09,698 be 
granted to the Presideot to make 
gOOd an excess on the grant in 
respect of 'Ministry of Transport 
and Communications' for the year 
ended the 31st day of March, 
1962." 

DEMAND No. 88--POSTS AND Tar· 
GRAPHS-DIVIDEND TO GE:<ERAL RF\'E-

NUEs AND ApPROPRIATIONS TO RESERVE 
FuNDs 
Mr. Speaker: Motion moved: 
''That a sum of Rs. 2,96,63,51'7 be 
granted to the President to make 
good an eXcess 0,,- the grant in 
respect of 'Posts and Telegraphs-
Divideod to General Revenues aDd 
Appropriations to Reserve Funds' 
for the year ended the 31st doy 
of March, 1962." 
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Dl:MAND No. 9O-LIGHTBOUSE AND 
LIGHTSHIPS 

Mr. Speaker: Motion moved: 

--rbat a sum of Rs. 6,63,496 be 
granted to the Presidalt 1X> make 
good an eXCess on the grant in 
respect of 'Lightho\lBe and Light-
IIhips' for the year ended the 31st 
day Of Mareh, 1962." 

DEMAND No. 95-COMMUNICATI01QI 
(INCLUDING NATIONAL HIGHWAYS) 

Mr. Speaker: Motion moved: 

"That a sum of Rs. 15,61,541 be 
granted, to the Presidalt to make 
good an eXcess on the grant in 
respect of 'Communications ,in-
cluding National }Iighways)' for 
the year ended the 31st day of 
March, 1962." 

Does the hon. Minister want to say 
anything? 

The Deputy Minister I. the Minis-
try Of FiJlance (Shrimati Tarkeahwarl 
SiJlha): No, Sir. 

Shri Yashpal Sarh (Kairana): I 
beg to move: 

'That the Demand for an Excess 
Grant of a sum of Rs. 20,497 in 
respect of Ministry of Education 
be reduced by Rs. 100." 

(Excessive expenditure incuTTed on 
telephones) . 
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Shri Ranga (Chittoor): I wish to 
acid my word of dissent to what the 
Public Accounts Committee 'has said in 
recommencling to the House that these 
excesses may be granted. 

I do not know for what reason the 
control that the Finance Ministry has 
been exercising over the spendin& 
Departments has been weakenini 
during recent years. Generally, these 
excesses run into a total of a few 
lakhs of rupees, QIld in any ease, not 
~eeding II erore of rupe~. But" tlili! 

(General) 

time, Government have come forward 
with these Demands for Exee .. ~ 
amounting to more than Rs. 5 crorea. 
Even if we were to make an allowance 
of about Rs. 3 crores on account of 
Posts and Telegraphs, we find at least 
Rs. 86 lakhs to have been spent in ex-
cess of the Demands as originally 
passed by this House and also the 
Supplementary Demands granted late:r 
on. Ordinarily, most of these thinga 
are expected to be anticipated by Gov-
ernment, if not when they make the 
original Demands, at least when they' 
come forward before the HOUSe with 
Supplementary Demands. If in ex~· 
of the original as well as the supple-
mentary Demands, they were to &0 
into excess expenditure, then we 
would expect that excess expe'!lditure' 
to be the minimum possible. But, 
unfortunately, Parliament has been so 
very liberal in continuing to grant 
more and more money to Govern-
ment and they have presented U~ 

with a budget which involves not 
hundreds Of crores but more than .. 
thousand crores of rupees. 

It seems that the spending Depart-
ments have begun to consider not 
lakhs but crores as the usual sums 
that they could be expected to spend 
and that they have the right to spend, 
so much so that lakhg seem to have 
lost their earlier meaning and their 
impact also on the minds of these 
spending Departments. 

In conclusion, I would like the Fin-
ance Minister and ·the Finance Minis-
try to go back again to their earlier 
habit and also custom of being the 
watchdogs on behalf of Parliament 
and the people and try to put the 
fear of God into the spencling De-
partments, and see that these spend-
ing Departments do not run away 
with our crores and lakhs and do not 
try to deal with public funds in what 
appears almost to be-I do not want 
to say 'what appears to be', but I 
would only say 'what almost appears 
to be'-a li2ht-hearted manner. 
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The Minister of FinaJwe (8hri T. T. 
Krishaamachari): By way of expla-
nation, 1 should first submit my apolo-
gy to the House for these large excess 
demands that we have introduced. In 
some cases they are actually expen-
ditures. In many~ other cases, the de-
fects arise out of accounts. I hope to 
be able to come to the House some 
time with a Bill defining the powera 
8J1d duties of the Auditor General and 
then suggest to the House to give 
Government permission to take over 
the accounts. 

During my previous term of oIIiee 
as Finance Minister, I had, with the 
permission Of the then Auditor Gene-
ral, gone and looked into some of the 
accounts kept by the Accountants-
General. It may well ·be that the 
system of accounts that is followed. 
was evolved before I was born. It is 
a system under which there is noth-
ing that reveals whether they are 
kept current. We do not know exact-
ly what is the amount spent and 
what is the amount unspent. In fact, 
we have been trying, as far as possi-
ble, to put this question of responsi-
bility for maintaining accounts on L'le 
particular Ministries. It is only when 
they maintain accounts that they can 
be called into question as to why ex-
penditure is not made and why ac-
counts are not kept. It is an old sys-
tem that we have followed. In the 
old days, the entire thing was done by 
devolution by the Government of 
India to the Provinces. The presE~t 
system of accounting by the Aud:lor 
General belongs to those days. The 
ultimate responsibility was that of tbe 
Government of India. They were de-
volving powers to the various Pro-
vinces, and therefore, they kept ac-
counts in their hands. Whik the 
Auditor General's powers should ~ 
kept intact as the ultimate arOiler in 
regard to the legitimacy of the ex-
penditure, I think this throwing the 
responsibility Of accounts also 011 him 
really takes away a certain amount 
of responsibility from the particular 
Ministries themselves. 

That, I think, is the main reason 
..... hy adjuatments are not made qUIcl.:-

GTants (General) 
ly. They come later and we !ave to 
come with excess demands. In tact, 
the criticism of my hon. friend, the 
leader of the Swatantra Group, would 
be even more legitimate in regard to 
the supplementary demands, not in 
regard to these excess demands. Excess· 
demands reveal accounting lapses 
more than excess expenditure. Mos~ 
of it is authorised expenditure, but the 
accounting is not properlY done. That 
is why it is not incorpoated within the 
supplementary demands and there is 
variation of particular demands of 
particular Ministries. 

As I said, the remedy is in over-
hauling the system of accounts, not 
to centralise accounts under the Fin-
ance Ministry but to make every Min-
istry responsible for its own account-
ing department. If the Finance Min-
istry interferes with the accounts, the 
same position will obtain. Every 
Minis~rv mus.t be made responsible 
for its accounts and day to day the' 
Secretary or somebody responsible 
$ould know whale exper.\diture ha 
been incurred and what has not been 
incurred, so that budgeting becomes 
easy. They will know how much 
has been spent, how much is not 
spent. Even now, I have taken the 
liberty of asking Ministries to submit 
to me proposals involving expenditure 
over Rs. 25 lakhs from 1st January 
to 31st March. For the other period, 
the Ministries are permitted to spend 
upto Rs. 1 crore. But I know that 
there is a spending spree in the last 
quarter of the year. Therefore. I said 
over Rs. 25 lakhs expenditure must 
come to FinanCe Ministry and their 
permission should be obtained, be-
cause We can then say that this amount 
need not be expended. 

Also there is a little misconception 
In our accounting. With a plan for 
5 years or even for 15 years, this 
question of lapsing o'f money is some-
thing wrong. If any money lapses, 
the legitimate expenditure which we 
haVe conceded should flow into the 
next year. Then the spending spree 
will not be there. 

I would also like to sav that check 
On expe,.,diturc could be" tightened 



125411 APRIL 24, 1964. far Excess Chant. 12542 

[Shri T. 'T. Krishnamachari] 
considerably. In fact, one of the ditfi-
culties of the Finance Minister is this. 
He is Finance Minister. He is a mem-
ber Of the Cabinet and a colleague of 
the other Ministers. He is certainly 
in a difficult position. He has a cer-
tain amount of responsicbility to the 
House because he comes forward with 
financial proposals covering nearly 
Rs. 4,000 crores. But every Minister 
thinks 1hat what be wants is the most 
important. SometiInes it also happens 
that posts are created which are un-
necessary, where oomebod,y has to be 
provided. The question is where ex-
actly to draw the line. How far thle 
Finance Minister can be impersonal is 
getting increasingly difficult. 

Shri .8inhasan Singh (Gorakhpur): 
If posts are created unnecessarily, 
just to provide some peopl'e with jobs, 
why not check it? 

Shri T. T. Krishllamachari: It is not 
always so. But it sometimes happens. 

Shri Ranga: He is frank. 

Shri T. T. Krisbnama.ehari: While 
on the one hand, the idea behind 
financial control is that the Plan must 
be furthered. that money should be 
S'pent and people should be bene-
fited .... 

Shri Ranga: Spent well. 

Shri T. T. Krislma.machari: .... and 
there should be no check on good 
"pending, on the other there shOUld 
also be some check on what ~ called 
excess spending. 

There is the question of prolifera-
ti&n of department and posts. Often-
time., hon. Members have told me that 
we are probably increasing the num-
ber of posts in the higher levels. An 
hon. Member of the Communist Party 
was telling me tfiat We are increasing 
the nu:nber of posts in the income-tax 
departments in the higher grades. I 
think it is right. In fact, if we can 
m3.ke an officer responsible for assess-
ment and not depend upon a clerk, 

(General) 

that would be better; I hope this year 
with the fina:ncial proposals I have put 
forward, it will be easy for the officer 
to say to an asg~ssee. 'This is your 
tax' adding surcharges and so on. This 
wil be without increasing in the lower 
levels the number of posts. for which 
we have not enough accommodation, 
for which we do not have enough 
housing. The way in which we deal 
with that sort of thing is not to send 
them away, but to see that they are 
upgraded. When superiOr posts are 
crea ted, some of them can be tested, 
given refresher courses and taken aD 
into them. 

All tese reforms a~ urgently called 
for. From the point of view of the 
Finance Minister, he is quite prepared 
to consider himself a servant of the 
Hou"" and get support from whatever 
quarter is available in regard to grea-
ter financial control and stringency 
over unnecessary expenditure. I am 
grateful for the suggestions made by 
hon. Members. I know the House 
generally would support anything that 
the Finance Minister comes forward 
with. As I have said, the remedy 
'for these defects lies in remedying 
the system of accounts. The system 
of accounting is wrong. That is the 
reaSOn, rather than any patent desire 
to overspend. I take into acount 
whatever remarks had been made and 
shaH try to set things right to the ex-
tent Of my ability. 

Mr. Speaker: I shall now put Shrl 
Yashpal Singh's cut motion to vote. 

The cut motion was p"ut and negatived. 

Mr. Speaker: The question is ..• 

Shri B. N. Mandai (Sarsa): 1:. 
there quorum, before passing this bud-
gel? 

Mr. Speaker: Is he enquITlng from 
me or is he chaIIenging the quorum? 

Shri Batbi: He has only enquired: 

Mr. Speaker: He has not raised o~ 
jection. 
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The question is: 
That the respective excess sums not 

-exceeding the amoWlts shown in the 
third column cf the Order Paper be 
gTanted to the President to make good 
the amounts spent during the year 
ended 31st day of March, 1962, in res-
pect of the following demands enter-
ed in the second coiumn thereorf: 

Demands Nos: 1, 10, 12, IS, 16, 24 
32. 47, 50, 69, 86, 88 90 and 95. 

The motion was adopted. 

13.19 hr9. 

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE) 
AMENDMENT BILL 

The Minister of State ia the Minis-
try of Home Mairs (8hri HaW): I 
beg to move: 

"That the Bill to amend the 
Public Employment (Requirement 
as to Residence) Act 1957 be taken 
into consideration", 

This is a very small measure and 
.. eeks to amend the existing Act, the 
~Public Employment (Requirement as 
to Residence) Act, 1957. 

The HoUSe will recall that the Act 
of 1957 was passed IWith a view to 
avoid certain constitlltional clliJlcultiea 
·with regard to employment from the 
Telengana area and in the Territories 
of Himachal Pradesh, Manipur and 
Tripura. Und'er article 16 (1) a!. the 
Constitution. there should be discri-
mination in matters relating to em-
ployment or appointment on the 
grOllnd of caste, creed, sex, ;religion 
or residencoe. ArtiCle 16(3) enable 
Parliament to make any law prescrib-
ing in regard to a class or classes of 
employment or appointment to an 
office Wlder the Government of, or 
any local or other authority within a 
Statoe Or Union Territory, any require-
ment as to resIdence within that State 
or Union Territory prior to such em-
ployment or appointment. Under 
1Il'ticle 35(8) (i) only Parliament has, 

and the LegislatUl'e of a State doe. 
not have power to make laws under 
article 16(3). Unless Parliament 
makes such a law, the ban on dis-
crimination and giving preference to 
people in a particular area remains. 
It was therefore, that the Act of 1957 
was passed and rules and notification 
to that fact were issued in 1959. 

13.21 hn. 

[MR. DEPUTY-SPEAKER in the Chair} 

r would not like to gO into details, 
but I may say that before the passin&: 
of the Act there were several laws 
in different States which imposed con-
dition of residence for being employed 
in that State rervice. The States Re-
organisation Commission said that 
these restrictions should go. and that 
there should be no preference or di&-
crimination on the groWld of residence 
in a particular area. But, as the House 
mow, when Andhra Pradesh was 
formed, some concession had to be 
given to the Telegana. area because 
of its backwardness. Therefore, as an 
interim arrang"ment it was thought 
that five years might be given to the 
people of the Telegana area duri~ 
which they should be given preference 
in employment. Accordingly, the Pub-
lic Employment (Requirement as to 
Residence) Act, 1957 was enacted by 
Parliament in 1957 repealing all the 
laws in force in the States and Union 
Territories with regard to requirement 
as to residence 10r purposes of 
any employment or appointment under 
the ·State or under any local or other 
authority, but section 3 of the Act em-
powered the Central Government to 
make rules prescribing requirements 
as to residence within Telengana area 
or within the Union Territories cJ!. 
Himachal Pradesh, Maipur or 'Pripura 
for appointments in subordinatoe ser-
vices or posts (non-gazetted posts in-
cluding Tehsildarsl under the control 
of the State Government, but not the 
higher Class I or TAS services. Or to 
any service Or post under a local 
authority in these areas. Section 5 at 
the Act fixed a duration of five years 
from the commencement of the Act 


